
 

 

 

 

 
MISSION 

To transform Government into an efficient and responsible litigant; 

To bring reforms in the Indian Legal System to achieve expansion, inclusion and excellence in Legal Education, 

the Legal Profession and legal services, including the Indian Legal Service. 

To develop a system towards creating legal professionals so that they can meet future challenges not only 

for India but also of the World both in litigation and non-litigation field and to focus on their social responsibility 

and strong professional ethics. Having constraints such as enormous litigation, consequent burden on the 

public exchequer or on resources including man power and need to confer wide discretionary powers on 

government authorities, our mission is aimed to have proper legal framework to channelize administrative 

power, conflict management, help in enforcing rule of law and achieving the objectives set by various wings 

of government. 

OBJECTIVES 

• To facilitate the functioning of Ministries and Departments for good governance by providing legal 

advice/opinion relating to matters referred to by them as well as examination of legislative proposals. 

• To reform the Indian Legal Service to make it efficient, responsive and globally competitive. 

• To develop a comprehensive e-governance solution for Central Agency Section IT enabled 

transformation of the Department of Legal Affairs. 

• To reduce litigation and encourage settlement of disputes by Alternative Dispute Resolution (ADR) 

methods. 

• To promote excellence in the Legal Profession and to develop a frame work to usher in a new era in 

the field of legal education. 

• To bring in Legal reforms. 

• To effectively administer the acts under the purview of this Department viz., the Advocates Act, 

1961, the Notaries Act, 1952, the Legal Services Authorities Act, 1987 and the Advocates Welfare 

Fund Act, 2001. 


